
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

OA- No.2162/1997

New Delhi this the 1st June, 1998

Hon'ble Smt.Lakshmi Swaminathan, Member fT)
Hon-ble Shri K.Muthukumar, Memb;r U)
Sh.Jai Singh Pal,
S/0 Sh.Rebti Ram
R/0 F-64C/5/107,Sector 40,
Noida.

(By Advocate Ms.Rani Chhabra,learned
hrough proxy counsel Sh.R.K.Shukla)
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Vs

1.qnion of India through '
Its Secretary,
Ministry of Telecommunication,
Sanchar Bhawan, New Delhi.

2.Chief General Manager,
Telecom.West,Dehradun.

3.General Manager,
Telecom.Ghaziabad.

Engineer(Phone),'
Npida.

5.Area Manager,
Telecom.Noida

6.Assistant Engineer(Cable)
Noida.

7.Sub Divisional Officer
Noida. " '

8.Accounts Officer,
Noida.

(By Advocate Sh.K.R. Sachdeva) ••Respondents

order (oral)
Hon-ble Smt.Lakshmi Swaminathan, Member (j)

Proxy counsel submits the rean^c^ ^
that - request of Mrs Chhabralearned counsel/some more time mav homay be granted to her to file

reioinder. We note that reply has been filed by the
i^n® respondents.3a.3 and sufficient time has already been granted

to the applicant to file r-o-io- a
■  rejoinder which opportunity hehas not availed of.

^  Sachdeva,learned counsel h^  , counsel has drawn our

have i respondents in which they
applicant has not collected/
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salary and allowances as payable to h'
for tbe period fro. ^

felso submitted that th "-3.1996. They have
" the applicant has h,.=h°es, uniform, leather chapol "

^"^PPles etc

'  «e lasted to othe .Persons and he should have ho , ■
note from the orders pa -

■  Pl^Pod at Ann.R.l and r tt, "=P°"^onts,copies
-13owances and arrears for °f Pay and

ondlsbursedlT" """" ^-
fo ooHect the same. WUcant has failed

'■ obove facts it I3 ^.y the applicant, namely. J„t""
or the period from 24 11 95 . ° arrears of wages

-  Uhe un-f IS.3.1996 as well as othuniform, towel ch^
respondents i„ tav ""h- applicant to collect^; ^ - applicant, ft is for

the concerned officer d •
-ertime allowances. the^T'

the applicant is not respondents have stated thatIS not entitled to , .

heen ashed to perf ^
-cords we are unable to c
-section Of the overtime alT
»^a3tified or illegal and car^ ^ =
the matter. interference in

plication with ""P"-
- -e applicant to approach thJlT""^
respondents to collect the du ' hhe
above Tho +.1. ^ ^niount, and items^e other, claims are rejected.

Of as above, ho order as to

"-her,A, , , '-t.bahsh„,
sk Member(j)

/


